Title: Demand to set up a Joint Parliamentary Committee (JPC) to probe the revealation made by the website Tehelka.com

SHRI MADHAVRAO SCINDIA (GUNA): Sir, just a few weeks ago, we were witness to a sordid revelation on the
Tehelka matter which had shocked and disgusted the nation. Earlier, | had said that corruption is in itself a major
disease, but corruption in defence matters is totally unacceptable. It is a matter of great regret that the Government
has not yet responded positively on this particular matter. Just to say that JPC cannot be appointed because some
Commission of Inquiry has been set up is not good enough.

| would draw the attention of the House that as far as the Ayodhya issue is concerned, it is a subject matter of
courts and at the same time the Liberhan Commission is also sitting on the same matter. In the case of tragic
assassination of the late Rajiv Gandhi, we had Verma Commission, Jain Commission and an SIT, inquiring into the
same matter in its various aspects. So, to say that JPC cannot be constituted because Commission of Inquiry has
already been constituted, is merely throwing smoke screen. This sort of dust cannot be thrown constantly in our
eyes. We wanted to raise this issue, but as a responsible Opposition Party, we realised the importance of the
financial business to the nation. Therefore, we were glad that the Government had announced that it had an open
mind on this issue. | am very happy that we could discuss at length the financial business in the House and that we
could transact that smoothly. But as far as this particular issue is concerned, we would like to raise this issue.

As you know, the Congress's view was that this House should continue till the 10" of May. Alternatively, it should
sit between 14" and 18! of May. However, in deference to the wishes, the overwhelming wishes, of other
Opposition parties and other parties in general we left the decision to you. Now, we suddenly find, according to
your announcement yesterday, that you are adjourning the House today. Therefore, there is no time for us to raise
this issue. So, we would like to have the response from the Government on this particular matter because they had
said that they had an open mind on this. We are going to continue to raise this issue in every forum that is
available, both inside and outside the House. It is time the Government of India came clean on this and rid
themselves of the shameful episode in which they seem to be participating, by appointing a JPC as per our
demand. That is the response that we want from the Government immediately so that we could rest this issue and
go into the whole matter comprehensively. ...(Interruptions)

MR. SPEAKER: Shri Madhavrao Scindia has asked for the Government's response.
...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Shri Scindia has asked a question and | will respond from the Government's side. What is
there for everybody to speak on every subject?...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Mr. Speaker, Sir, this agreement was reached in your
Chamber....(Interruptions)

MR. SPEAKER: Shri S. Jaipal Reddy, do not quote what happened in the Chamber.
...(Interruptions)

SHRI PRAMOD MAHAJAN: Shri S. Jaipal Reddy, at least you should not refer in the House as to what happened in
the Chamber. ...(Interruptions)

MR. SPEAKER: Let Dr. Raghuvansh Prasad Singh speak because he has given a notice for an Adjournment
Motion for today on this issue.

...(Interruptions)
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...(TEuE)
MR. SPEAKER: He has given a notice for adjournment motion. That is why | have allowed him.
...(Interruptions)
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SHRI MADHAVRAO SCINDIA : Let him respond, Sir....(Interruptions)

MR. SPEAKER : Nothing should go on record except what the Minister says.
(Interruptions)™

SHRI PRAMOD MAHAJAN : It is true that the Government has said that it has an open mind on the issue of
formation of JPC on Tehalka issue but the Government has also said that it will take a final view when the Lok
Sabha will properly discuss it. Today is the last day of the Session. In 'Zero Hour' we cannot start the formation of
JPC. We have to discuss it properly, and come out with a proper motion. Everybody should participate in the
discussion and at the

* Not Recorded

end of it, the House shall take a decision whether it wants JPC or not. So, | cannot promise during 'Zero Hour' that
we will start forming the JPC. We have an open mind in this regard. Let them come out with a proper motion. We
will discuss it at that point of time....(Interruptions)

SHRI MADHAVRAO SCINDIA : We are walking out in protest.
1207 hrs.
(At this stage, Shrimati Sonia Gandhi and some other

hon. Members left the House.)



